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BEFORE THE NATIONAL GREEN TRIBU
HI-110001

FARDIKOT HOUSE. COPERNICUS MARG, NEW DEL
0.A. NO. 740/2023
To,
The Chairman
THE NATIONAL GREEN TRIBUNAL
FFaridkot House, Copernicus Marg,
New Delhi-110001

INTHE MATTER OF:
Vijay Pal Singh Yadav S/o Late Dharam Pal Singh & Ors.
...Petitioners/Applicants

VERSUS

Smt. Madhu Gupta W/o Sh. Naresh Gupta & Ors.
... Respondents

REPLY TO THE APPLICATION [Under Section 18(1) read with Sections
14.15.16 & 17 of the National Green Tribunal Act.2010]

MOST RESPECTFULLY SHOWETH
PRELIMINARY OBJECTIONS/ SUBMISSIONS

1. That the present application is misuse and abuse of the process of law

and filed before this tribunal with sole intentionl to harass, blackmail

and defame the answering respondent, i.e., R1 and R2.

2. That the applicants have filed the present application with sole
intention to grab the property owned by R1. It is important to point out
that the applicants have the knowledge that despite pendency of
partition suit regarding the property in question between the sharer/co-
sharer of the property, the co-sharers have sold their respective to the

third-party way back in the year 2006. The applicants despite having
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: g e a sudden
knowledge of the same did not raise any objections but all ol a su
" her
when the respondent no.l started raising the boundary wall on
' . : iections that
premises then the applicants for the first time raised the objections [

is deliberate, intentional with sole motive to satisfy their ill desires.

. That at page no.6 of the synopsis, the 'applicants themselves admitted
the fact that cach co-sharer is owner and in possession of respective
share and two of the co-sharers had sold their share in 2006, which
share then changed hands and/or ownership multiple times. It is also
admitted that since 2006, parties from outside family have also been
part of the civil or land disputes. It is also admitted that use of the land
was for notified agricultural purposes. It is also admitted that
demarcation of the premises has been done. The applicants have used
the term got demarcation done ‘illegally’. The answering respondent
has serious objections on that term used by the applicants that requires
sufﬁcient proof and applicant should file strict proof by putting
allegations against a government servant only with an intention that
the applicants could not succeed to satisfy their ill motives i.e., to

usurp the land planned by hook and crook.

. That it is also important to point that at page 13 of the application in
para 4 it is stated that Om Prakash, applicant no.2 (A2), had ancestral
rights to his portions of the suit land since birth, and even though
partition proceedings had started on the suit land in 2004, A2
constructed his house on his portion of the suit land in 2006, a house
constructed legally as per laws applicable at that time and with

knowledge and mutual agreement of other co-sharers of the suit land.
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It is pertinent to mention herein that it is well within in the knowledge
of A2 that portion of suit land had alrcady been sold by the other co-
sharers. Constructions raised by A2 is termed as legal but th.e
boundary wall raised by R1 is termed as illegal, such contradictions 1s
nothing but dishonest intentions of the applicants to harass and
blackmail the answering respondents because the present application
is based on concealed and contradictory facts. Even the co-sharers
who sold the property way back in the year 2006 has not been arrayed
as necessary pe'lrty and as such this application is not maintainable on

the ground of misjoinder and non-joinder of the parties.

- That as far as allegations regarding the illegal uprooting of 50+ green
trees and then stealing them are wrong and denied as alleged. It is
submitted that the R3 has filed a detailed report regarding the incident
as alleged and issued a forest offence report for cutting the trees
against R1 and as per rules the fine has been deposited by R1. Apart
from that R1 has planted trees at different places in lieu of those trees
against challarl/ fine has been raised by R3 but the applicants are
adamant to indulge the answering respondent into multiple frivolous

litigation and the present one is in array of those litigations.

. That the applicants have filed several complaints or civil suit before
the appropriate jurisdiction but could not get any relief till date from
anywhere. So, in array of proceedings one more proceeding has been
added and the present application is the same which is not sustainable
because in the grab of present dispute the applicants have to satisfy

their ulterior motives. As far as the order of Court of FCR, Haryana
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dated 16.03.2020, in the said matter the answering respondent is not a
party and as such the answering respondent does not had the

knowledge.

REPLY ON MERITS

SECTION 1- PARTICULARS OF VIOLATION/IMPUNGED ORDER

DETAILS: -

That the contents of this section are wrong and denied as alleged.

SECTION 2- FACTS AND GRIEVANCES: -

1.

In reply to para 1 it is submitted that answering respondents are not
aware about the OA No. 533/2023 and as such calls for no reply. Rest

of the contents of this para are matter of record and calls for no reply.

- In reply to para 2 it is submitted that the applicants are one of the co-

sharer whereas R1 is also one of the owner of the portion of the suit
land by virtue of sale deed executed on by the co-sharers of the

suit land.

. In reply to para 3 it is submitted that earlier the answering respondent

had no knowledge about the partition suit but now after the present
proceedings/ various complaints the answering respondent got the
knowledge about the partition suit but the answering respondent is not
arrayed as the party of the same so in absence of any knowledge
unable to make any comment.

In reply to para 4 regarding the averments that A2 being farmer by
profession started planting trees on his share and portion of the suit
land since 2006 and till 2023 had planted, nurtured, and thus owned
approX. 45 trees on his share of the suif land. The applicant should file

strict rule regarding these averments because photographs attached
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with the present application is not supported the versions of the

applicants. It is submitted that as admitted above that portion of the
suit land has been sold by the co-sharcrs way back in 2006 and
permissible agricultural activitics was going on so these shrubs are
developed by the purchaser of the suit land and it is not developed by
A2 and as such A2 was not the owner of those shrubs. Even in the
report of R3 it has been clearly verified that those shrubs were planted
in the portion of the R1 and not of the applicants.

. In reply to para 5 to para 12, it is submitted that the contents of these
paragraphs are nothing but merely a story about the status of land and
after the alleged incident as stated herein above. The applicants want
to cause nuisance in the portion of the answering respondent, to
resolve the nuisance. The answering respondent had started raising
walls up to 3-4 fi., then the ego of the applicants became hurdle and
applicants at any cost wants to stop the raising of boundary walls. At
the time of construction of wall, applicants approached the answering
respondent and asked to satisfy the illegal demands which were flatly
refused by the answering respondent, then after four days the
applicants approached various officials with false and frivolous
complaints which were not sustainable, then they approached to R3,
on the basis of the complaint, the officer of R3 visited the suit land
and action initiated. Even after the action of the R3, the applicants
could not succeed into the satisfaction of their ill desires, then filed the
present application, in which the violation of the provisions of
Environment Protection Act, 1986, Violation of Forest Conservation
Act, 1980 read with violation of Indian Forest Act, 1927 has been

stated in a single para, and apart of that the rest of the contents of the
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entire petition are nothing but bunch of lics on the basis of a cooked
up story.

SECTION 3- GROUNDS: -

In reply to para -A to para-G, it is submitted that the grounds stated in
para A and B are not sustainable in view of the ground stated in para C
because nothing on record to prove that the trees were removed by the R1
and those trees belong to A2. As far as principles of natural justice are
concerned, the by way of present reply the answering respondents seek
protection from this Hon’ble Tribunal against the illegal, false and

frivolous application of the applicants. -

In reply to para-D, it is submitted that nothing is on record to prove the
averments regarding the ownership of A2, so A2 is not entitled to get any
monetary relief from the answering respondent. In response to para-E,
that the relief claimed in this clause regarding commercial compensation
that is not sustainable and even there is no loss incurred to Al and there is
no environmental impact as alleged. In response to para-F it is submitted
therein that civil suit bearing no. CS/355/2023 is not the subject matter of
the Hon’ble Tribunal, so the allegations that there was blatant abuse of
the position by R3 or violation of various sections are wrong and denied.

Ground G is not related with the answering respondent.

SECTION 4- LIMITATION: -

Calls for no reply being legal paras.

SECTION 5- RELIEF SOUGHT AND PRAYER

Reliefs claimed by the applicants are not sustainable in the eyes of law as

claimed. It is also not sustainable because there are so many litigations
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Pending between the parties CIS bearing no. CM/58/2023 titled as Braham
Prak

Prak

ash V/S Smt. Madhu Gupta, CIS No. CM/55/2023 titled as Braham
ash V/S Smt. Madhu Gupta, CIS No. CS/306/2023 titled as Braham
Prakash V/S Sm.t Madhu Gupta, CIS No. CS-387-2023 titled as Shanti Devi
V/S Madhu Gupta etc. and CIS No. CMA/255/2023 titled as Madhu Gupta
€tc. V/S Late Prabhu Singh through SPA Vijay Pal Yadav etc. In all the cases
almost, similar relicf have been claimed and Vijay Pal Yadav is contesting as
SPA. The applicants are also not entitled to get any relief because in the grab
of civil disputes the applicants trying to give colour pertaining to violation of

the provisions of NGT Act, Environment Act, Indian Forest Act and Forest
Conservation Act.

The present reply has been filed through SPA Holder, Satish Prakash Gupta
on behalf of the respondent no.l. Copy of SPA is annexed herewith as
ANNEXURE R-1. The Aadhaar Card of respondent no.1 and 2 is annexed

herewith as ANNEXURE R-2 (colly). Copy of the ownership proof of the
property in favour of respondent no.1 is annexed herewith as ANNEXURE
R-3. Copy of inteqal register and site plan in annexed herewith as
ANNEXURE R-4. Copies of order sheets pertaining to the Civil
Suits/Appeal pending in different courts between the parties to the present
application are annexed herewith as ANNEXURE R-5(colly).

In view of the above, it is most respectfully prayed that Hon’ble Tribunal

may kindly be pleased to dismiss the present application with exemplary

cost, in the interest of justice.

Any other or further relief which this Hon’ble Tribunal may think deem fit
and proper in the facts and circumstances of the present case may pass in

favour of answering respondent and against the applicants.
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VERIFICATION

Verified at Delhi on this day of July.2024 that the contents of para 1-6
of the preliminary objections/submissions and those of scetion 1 to scction 5
of reply on merits are true and correct from the best of my knowledge and
belief and whereas reply to section 1, 3,4 and 5 are correct and true and

include points of legal opinion and legal advice. No part of it is false and

nothing has been concealed therefrom.

Sign of Respondent No. 1 and 2

=i

1. Madhu Gupta through SPA Satish Prakash Gupta

2. Ashok Kumar
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BEFORE THE NATIONAL GREEN TRIBUNAL" 110001
FARDIKOT HOUSE. COPERNICUS MARG, NEW D ELI
0O.A.NO. 740/2023

IN THE MATTER OF:

Vijay Pal Singh Yadav S/o Late Dharam Pal Singh & Ors.
..PctitionersIApplicants

VERSUS

Smt. Madhu Gupta W/o Sh. Naresh Gupta & Ors.
... Respondents

AFFIDAVIT IN SUPPORT OF THE REPLY

I, Satish Prakash Gupta, S/o Sh. Kishan Dass, R/o H.no.391, Sector-104,
Gurgaon, Haryana-122001, do hereby solemnly affirm and declare as under:

. That I am the SPA Holder of Respondent no.1 in aforesaid application
and as such conversant with the facts of the case and I am competent
to swear this present affidavit.

That the accompanying reply has been drafted by my counsel under
my instruction. The contents of the same are true and correct to the
best of my knowledge and may be read as part and parcel of the
present affidavit and are not repeated for the sake of brevity.

== i

DEPONENT
VERIFICATION-
T 95 JuL 2024
\_‘\“ Verified at Delhi on this day of July,2024 that the contents of the
(\@Qf o 00" aforesaid affidavit are true and correct to my knowledge. No part of it is
s A\ (\(\\“ false and nothing has been concealed therefrom.
O \C
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DEPONENT

BEFORE THE NATIONAL GREEN TRIBUNAL
FARDIKOT HOUSE. COPERNICUS MARG, NEW DELHI-110001
0.A. NO. 740/2023

IN THE MATTER OF:

Vijay Pal Singh Yadav S/o Late Dharam Pal Singh & Ors.
...Petitioners/Applicants

VERSUS

Smt. Madhu Gupta W/o Sh. Naresh Gupta & Ors.
’ ... Respondents

AFFIDAVIT IN SUPPORT OF THE REPLY

I, Ashok Kumar, S/o Sh. Kuldeep Singh, R/o Tarapatti, Near Shiv Mandir,
Khandsa, Gurgaon, Haryana-122004, do hereby solemnly affirm and declare
pg under:

. That I am Respondent no.2 in aforesaid application and as such
conversant with the facts of the case and I am competent to swear this
present affidavit.

. That the accompanying reply has been drafted by my counsel under
my instruction. The contents of the same are true and correct to the
best of my knowledge and may be read as part and parcel of the
present affidavit and are not repeated for the sake of brevity.

(\&{@'}Q AR DEPONENT

A
N
o VERIFICATION.

& Q .
\\.\@0\‘\&@@\ Verified at Delhi on{{hi% JUL daBﬂBﬁ July,2024 that the contents of the
QQ.\\ c\}!«l‘\?‘ - aforesaid affidavit are true and correct to my knowledge. No part of it is
R false and nothing has been concealed therefrom.
TTESTED ¥
fr- DE PoNENT

MOTARY pPUBLIC
GELHY (DAY

4 5 JuL 2024 ‘
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SPECIAL POWER OF ATTORNEY

AR E18 11N

all men by these presents that I, Madhu Gupta (Aadhar No. 3274
0513 2422 & Pan No. AEQPG8724F) W/o Mr. Naresh Gupta S/o Sh.

Maturam R/o H No. 973, Sector-15 Part.2, Gurugram, Haryana,

da
lic TL‘D_\

Consutute, appeint, nominate and authorize Mr. Satish Gupta

(Ardhar No. 4548 4518 8289) S/o Sh. Kishan Duass R/o H No. 391,

Sector-10A, Gurugram, Haryana as my true and lawful Special Power of

»
VItorTiey

fo engage or appoint any legal practitioner/advocate 1o
conduct the aloresaid civil case or any other related case or
#ppeal upta the Hon'ble Supreme Court of India.

To sign. venfy and file any cases, appeals, revision, petition
clo my name or any reply, W.S. Replication, affidavit,
undertaking, statement in court on my behalfl in such court.
To make and present to the court any application,

rejoinder in connection with the proceedings in the
or any other wundental o

reply or
said suit
related suit or exccution for

o
(



L.

(I.

1o

Pige

fone

195

ISsuance  of
nce  of warrant ol pusm‘ﬂﬂi“"- an('htllr-nI. talaing

pPussess : :
101 1 execution on my behall

'o pr : 3
P““ll\\t' Or SUIMMons or |('L'l'i\'|' h"(-k the e vrnentars

cvidence st .
wWenee, orginal documents, any mnounts eteoon my
behalf.

o make statement on oath, file affidavit, compound cases
and file compromisce applications et as confession ol
Judpment and refer the same to arbitration ete ¢t

To deposit and withdraw any mont
proceeding cases,

y for the purpost of the

To file an application for execution and to execute a decrec
or order passed in the said casc and to sign and venfy such
applications.

To receive any money due to me under such decree or order
and to certify payment to the court, 10 take possvssion, kevs
etc. on my behalf and to visit Police Station or any
concerned authorities 1 this regard for purposes of

e utian. .

To apply for inspection and inspect documents and records.
To obtain copies of documents and papers.

Generally to do all other lawful acts necessary for the
conduct of the civil as well as any other cases on my behall
- anv matter incidental thereto.

by agree that all acts, deeds aad things lawfully done by
wid attorney shall be construed as acts, deeds and things
v me and | undertakes 10 rectify and conflirm all and

whatsoever that my said attorney shall lawfully do or cause to be

Aone tor me by virtue of the powers hereby given.

2|
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WITNESSES:
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2.

CNR No: HRGR010175542023 CIS No: CMA/255/2023

MADHU GUPTA ETC VS LATE PRABHU SINGH THROUGH SPA
VIJAY PAL YADAV elc.

Present: None.

Case file taken up today as on 25.03.2024 & 26.03.2024
have been declared holidays on account of Festival of Holi. Now the

case is adjourned to 08.07.2024 for purpose as already fixed. All

concerned parties and their counsels be informed accordingly.

(Mona Singh)

ADIJ/ASI/MACT,
Date of Order: 15.03.2024 Gurugram-UIDCOdeno' HR 0232
(Geetu, Stenographer Gr.Il)
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CNR No, HRGRB00005552023 CIS No.CM/58/2023
Braham Prakash Vs. Smt. Madhu Gupta

Present: Sh. Vijay Pal Yadav, SPA Holder in person on behalf of plaintiff
No. I/applicant,

Today the case is fixed for consideration on application for recalling
the order dated 03.08.2023. Heard on application filed by the applicant for

recalling the order dated 03.08.2023. Now to come up on 07.08.2024 for
consideration.

(MUKESH KUMAR)
= Civil Judge (JD)
Pataudi/22.05.2024
UID-HR0400
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ENR No. HRGRB00005352023 CIS No. CM/55/2023

Braham Parkash Vs. Smt. Madhu Gupta
Present: Sh.Vijaypal Yadav SPA Holder in person with Sh.Sanjay Kumar
Yadav Advocate for applicant,
Today the casc is fixed for arguments on application for additional
Pleadings under Order VI Rule 17 of CPC read with section 151 of CPC 1o
carlier application dt. 10.08.2023 and for recall of the order dt.03.08.2023.
Heard on application filed by the applicant for recalling the order dated

03.08.2023. Now to come up on 07.08.2024 for consideration.

(MUKESH KUMAR)
Civil Judge (JD)
Pataudi/22.05.2024
UID-HR0400

Seiyendia
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CNR No. HRGRB00004102023 CIS No. CS/306/2023

Braham Parkash Vs. Smt. Madhu Gupta

Present:-  Sh. Bhim Singh Phalswal, Advocate for plaintiffs No.1 & 2.

Sh.Vishal Singh Chauhan, Advocate for defendant.

Today the case is fixed for filing replication and for consideration on

framing of issues. Learned counsel for the plaintiff appeared and orally stated

that the plaintiff does not want to file any replication in the present case. Heard.

Now, case is adjourned to 07.08.2024 for consideration on framing of issues.

(MUKESH KUMAR)
N Civil Judge (JD)

Pataudi/22.05.2024

UID-HR0400
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CNR No: HRGRB00004732023 CIS No: C5/355/2023

OM PRAKASH V5 MADHU GUPTA etc.

P . L
resent:- Sh. S.K. Yadav, Advocate for plaintiff
Sh. V.S. Chauhan, Advocate for defendants No. 1 & 2. _
Sh. Rakesh Kumar, Range Officer officer for defendant No. 3in

person.
Sh. Sunil Kumar, GP for defendants No. 4 to [

Today the case was fixed for plaintiff evidence. No PW is present.
Ld. counsel for the plaintiff requested time for the same. Heard. On request,

case is adjourned to 24.07.2024 for plaintiff evidence.

(Tarannum Khan)
ACJ(SD),Pataudi
UID No:- HR-0360

Date of order:-24.04.2024
Suml Kumar SG-II1
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CIS No. CS-387-2023
Shanti Devi Vs. Madhu Gupta cte.

Present: g, Sanjay Kumar Yadav, Advocatc for the plainn!f. s
Sh. V.S. Chauhan, Advocate for defendants No. | and 2.
Ms. Monika, GP for defendants No. 3 0 7.

Previous cost of Rs. 2000/- paid. Today, the case was fixed for filing
written statement on behalf of defendants No. 3 and 4. Written statcment on
behalf of defendant No. 3 filed. Written statement on behalf of defendant No. 4
not filed. Sh. Vijay Pal Singh Yadav appeared before the Court and suffered a
separate statement to the effect that do not mind taking some time to filing the
written statement of defendant no. * +'P. Gurugram. Adjournment requested
with cost of Rs. 1,000/- upon defendants No. 4 to be deposited in SDLSA,
Pataudi. Now, the case is adjourned to 12.07.2024 for filing written statement on

behalf of defendant No. 4 and replication defendant no. 3. It shall be the last

opportunity. Stands intact.

(Mohommad Sageer)
CJ(JD)/Pataudi
Date of Order: 15.03.2024 UID No. HR-0381

(Sahil Singh. SG-1IY
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— . i L.
INTHE COURT OF . BQ,}% rD’\ Q f\f C-) | ) - wld _Vc " * ' onine., M Ob\f(}ﬂ'
Sult/Appeaine. ... DA No ___’«{—uol 2.0 2-7% . JURISDICTION OF 201

Inre:.

U}Ja“‘?‘\"l-gthgﬂ"aodav ﬂ(ﬂj, plaintiff(s) or  Petitioner(s)

-— -
Appellant(s) Complainant(s)

VERSUS
MHMM‘G‘)‘ ‘9 M ....... pefendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we ’) CaldeSn.. oK Sh- th}'a LS PA-

d en-of Rﬂw}m‘qu—l\'v~1— cMadke - Goih e

do hereby appgint

ARV '
A"L' ‘Jﬁqmcf\ru, Uvzlvﬁvﬁfmc,ﬂyh -

(herein after called the advocate/s) to be my / ¢ b ——— -~ 1thorize him"- v £Y.
To act, appear and plead in the abov W ‘ ?5 * court in which the same
may be tried or heard and also in the appellat NGT OF OFLHI GOURT FEE ayment of fees separately S-O
for each court by me/us. . e f/‘ - q ‘S a Oq 1% “ 3
To sign file, verify and present plea: mn“““m“l““m I\“l | l“‘ ”“ll:"”lllll ns for executions review,
revision, withdrawal, compromise or other pet’ I ! | | may be deemed necessary
or proper for the prosecution of the sald case | e e e for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all

other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and

authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf,

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the

result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And 1/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. |/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

been understood by me/us on this ... bt Day of. : ........ZOMccepted subject to the terms of

IN WITNESS WHERE OF I/We do heretmto set my/our hand Eo these presents the contents of which have
the fges

i — '
Advocate Client == Client

| Identify the Signature/Thumb Impression of Below Mentioned Person, . ). .
A rrsverded SATTO DYRKIG

Signed in My Presence. The Client. {_‘ \ \) ‘_1\
“2 Savo 1300
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Mosd Deolla.
SUit/Appeal Ng oAMo - Yo Po 2.5 jurisoicTion or 201

Inre..

vuftal’o«t&w;rldodo«/ﬂ#m Pt or  petscets

Appellant(s)  Complainant(s)

VERSUS

H—WQLLMSJZ 0’)/_5r ........Defendant (3)/ Respondent(s) / Accused Vaogw all 1o whem
these Present shall come that I/we }L&, - 4 rldw"*—-w"\' ’ e

The above named

e 80 hereby appoint

Ak " KZ -

~ 7
1)
Ty e <S5y
. U V'\, LN ’
(herein after called the advocate/s) to be my / our Advocate in the abov

e — noted cask authorize hirn:- (1 .5%90 C’ nY2co

same

To act, appear and plead in the above-noted case in this court or ‘n any other court in which the
may be tried or heard and also in the

appellate court including High Cou'. subject to payment of fees separarely
for each court by me/us. ! -

S 1

To sign file, verify and present pleadings, ?5 EAECULIONS review,

revision, withdrawal, compromise or other petitions NCT OF o W e e £ p * deemed necessary
or proper for the prosecution of the said case in all it DLCTZ5113050 2491H ch stage.
252074

To file and take back documents, to admit a

Tt i v s oo MU

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
Prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf,

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose

And I/we undertake that |
hearings and will inform the Advoc

/We or my/our duly authorized agent would appear in court on all L
ate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself,

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid againb

y me/us.

IN WITNESS WHERE OF 1/We do hereunto set my/our hand tg these presents the contents of which have
been understood by me/us on this ’LJ&\Day of..ab.% ....... Zwrt\ccepted subject to the terms of
the fpes”

Advocate

Client (L\n\—\

N .
%L;\S{( ’ " I Identify the Signature/Thumb Impression of Below Mentioned Person, 15
.7/ ’\
Signed in My Presence. The Client. o (1 q C “
ol WS
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